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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ JAIPUR BENCH |

Jéibbr, fhis Ihe’ Tﬁ* day rbff APFII' 2010
CORAM:

HON’BLE MR.'M.L.CHAUHAN, MEMBER (JUDL.)
HON'BLE MR. B.L.KHATRI, MEMBER (ADMV.) -

Original Application No.150/2010 ' -
Surcnjdn Kumar Meena |
s/o Brij Lal Meeno , N
r/o Village and Post Jageevcmpur
Tehsil Weir,
~ Distt. Bharatpur.

..-Applicant |
(Iiy A_dv'ocqté:"ShrI V.K.Mcfhu'rj |

Versus , | .:

1. . Union of India Ihrough" the SecreIdry Ministry of
,ERCIIIWGy Governmeni’ of Indlc Rail Bhawcn New
,Delhl : .

o RaII,wdy Recruitment Board, First Floor, MG Railway
"1 Station Building, ~Ahmedabad “through its’
o Chcurmcm :

. :,‘ASSISIan ‘Se‘cr.efdrty,; Railway Recruitment Board, 1+
Floor MG Railway Station Building, Ahmadabad.

... Respondents

(By Advocate: ...} . .



ORDER (ORAL)

The oppllconf hcs flled ’fhls OA ’rhereby chollengmg

’rhe order da’red 5 H 2009 whereby ’rhe Assw’ram‘
~ Secretary, Rfcrlway Recirur’rmen’r Board, Ahmedabad  has
issuied a shofwi-cause .nerice to the applicant as to why he
has' submlﬂedl wrong/forse information for the purpose of
ge’r’rmg pnvrlege ’rravelmg pass facility and ’rhereby
cheahn‘g. ’rhe rqu,wcysT _Besrdes fhls, jhe,appllccnt hcs also
challenged i’rhe: order quted 29.1.2010 whereby. in the
srrpp_lemevbtery; res,u‘l‘il,::.’r‘he, re;pbndents hcrye declqred i'h.e |
apblicqnf_: idjs.qiuc:;iIi_,ﬁed;;fo,r ;rﬁge a:forezsqid:reoébnst These
Qrders ;bc.ve; bee,p pqésed by the. du,’,rh,ori’ries,- whieh. are
Iocete"d o‘:u’rg-ic;:!e fhe fer‘rAii’r.c‘)iriql jtrrrsqicijo:n of this Tribunal. rn

PGTG-Z. of the OA, frhe -applicant has submitted that the
B ;;‘--" .' ' 1 1 ',}: '
order, against which he wanis redressal: is, within the

jurisdiction.of this Hon’ble Tribupal. . .

2. ,rAs;5 czrlreddyrsi’cxted dbove ’rhe lmpugned orcler

by

Ann. A/? da’red 5112009 cmd order dcted 2912010
| ]

(Ann A/])’ whereby ’rhe _ cppllconf hasv been helcx

dlsquallfred hczve been possed by responden’r No 2 cmd 3

Thus occordmg fo us the‘z';presenf OA,connoi be



eni’feérfdi;néd;_ ln view: of the "p'lrdvisioh's coh’raiﬁed under
ASecf"ri_clmﬁ 19 ,of"."@‘hie AdminAisfrcx;ri\%/‘e’Tribdh&ls Ac’r,_1985‘.r_eqd
with. Rule & of the Central Administrative Tribunal

('Procédu'r;'e)"_.RUIes',‘ 1987. ~'-FUrfher,? this Tribunal has

considered ideh_ficol issue in the case of B.L.Meena vs.

Uﬁioh of India, OA N6.1¢1/20i0 decided on 29.3.2010 and -
o_thé;ré c_:onnecié,,d nf;ajtérs-:whé'rein qlso the show-cause
notice ddféd 5112009asm the instani case, was under
chqliéngg on fhfe'similcxrl: grounds":q-nd‘this,Tri;bungt ‘qf’r:er
cc:>n;:s:ideiring fh-e,‘,. p::r‘ovis;iq;n:s_of ’rh.e,vAKc_imi,nlis’rrq’ri\;/le Triibunqlﬁ
A;c"r.j .,qnq Qeni‘r;c}:-l: Qd,imiqits,’r_rqﬁ‘ve, Tr{i:b,'L.J,"nqli_é (Eroé;:‘é‘du:re;) i R,Ul\,es
hqs; pq_ssg:d q;fdétqik’e.d; -order. fhere;bgy: ho,ldir}gl'thoii ihls
Tri!bg_hoil has got.no, ’r_err;ii:ipriqlz jﬁuﬁr_i'sﬂdigﬂ@n fo. enterfain. the
OAThe ;reci:,scia;ning(,:giye.n byﬂ ’r{h,is fri!:i,'unql_:,in Thecoseof
BLMeenc (supra)ls sq;{dre]yj q;;‘:)pil‘ijcqble iﬁ ’rhé fcc’rs cmd
c1rcums’rances i_vé,fr.!f:h:is cé,{qse_cl:s‘{o_,_ whlchI will be ;relcx,dl,.c_x,s

n%,ufc’ri,s:mu’rq,n,dis applicablein the instant case. | - ... .
3. . Thus, we,‘c:[e‘_\c_if.i‘h!e view ,i(hiqf;_fhjésf Tribynal hdslgo’r,gng
’réﬁitori,glvf,ju;ris_dic.ﬁgn to gntgr’rcih ,‘r_h;é,,_(i')A.iqugr:din’gly,.th!e

Registry, is, directed to return the. paper book fo_the

applicant for presentation before the. appropriate forum
R P A AR

by rfé’rgi;niné qué,_c‘dpy fér.r.e,cor;d;-; L Do

i



4. The OA stands disposed of:'occordingly at admission

stage. f

Admv. Member

R/

(M.L.CHAUHAN)
Judl. Member



